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preferred and taken in in the Health
Services of the Government.
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MR. DEPUTY-SPEAKER: You may
continue your speech next time.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

SHRI A. M. CHELLACHAMI (Ten-
kasi): I move:

“That this House do agre: with the
Thirty-second Report of the Committee
on Private Members’ Bills and Reso-
lutions presented to the House on thc
14th November, 1973",

MR, DEPUTY-SPEAKER: The ques-
tion is:
“That this House do agree with the
Thirty-second Report of the Commitiee
on Private Members’ Bills and Reso-

lutions presented to the House on the
14th November, 1973.”

The motion was adopted.

15.30 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 1 and 3)
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 74 and 163)
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MR. DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted to introduce

a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.
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CANTONMENTS (AMENDMENT)
BILL*

(Amendment of section 13 and omis-
sion of section 14, etc.)
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